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o.d€r

This G an appllcation with prayer ior modification oi the order dated

08.07.2016. ln the aforesaid order, we have work€d out on the conensus of the

padles, the following anangement:

"In tl€ meanwhile Mr, Ananth Nathr son of l'4r, Paresh Nath, would be

entiUed to draw cneque not exce€ding Rs. I lac. If any cheque beyond the

aforcsaid amount is to b€ lssued then it has to be signed by one of the two

other shareholders namely Mr. Rakesh Nath and Mr. Dilesh Nath (R2 & 5). lt
is fudner made clear that this order should not be cjrcumvent€d by issuing of

Rs. 1 lac multiple chequ€s on the same date as has been done in the past and

pointed olt by leamed counsel for the respondent No. 1 to 4. Likewis€

respondent No. 2 & 5 would also be entiued to issue cheque not o(ceeding a

sum of Rs. 1 lac. Ifany cheque ls to be issued beyond tu. 1 ac lt has to be

signed by lv1r, Ananth Nath. h the meanwhile ti€ Board shall not tnke

de.ision on item No. 6 & 7 and defer the same to a date b€yond Ual20r6."

3, The amount of the cheque drawn by any one grcup of persons like l4r, Anant

Nath 0r Mr. Parcsh Nath lrcm the Petitioner side woutd not exc€€d Rs, 50,000r.

Ukewise, l4r. Rohit Nath or Mr. Div6h Nath woutd b€ entiued to draw cheques of

the same amount. The third group namely Pakesh Nath or Ms. Divya Chand wootd

also be eititled to do the same. Thus all the three groups representtng 3304

sha€holding have b€en allowed to draw chequ€s for the afor€said amount.

2. Ld, Couns€l for the paftiet after rcceMng instructions fro|n U|€ir rEp€€tive

clients, have rcached a consensus and modification of the order dated 08.07.2016

the lwo persons from second D' third grcup, Likewie,

from second or third grcup can also draw cheque fo. a

4. It is rudher agreed that ir any cheqtie beyond the amouit of Rs. 50,000/ is
t0 be issu€d, then it has to be siqned by either of two f€rsoglBDlEing b tne first

group alongwith any one of

any one of the two p€rsons

. 't:,-



-3-

slm exce€ding R5. 50,000/- which has to be signed by any one of the two fiofi first
grcup namely lvlr, Ananth Nath or Mr. pa€sh Nath. ln case there ts an obtection to

the signing of cheques, lt should be ra sed in witing and the cheque shoutd be

retened to th€ Statutory Auditor withh ,18 hours. The statutory Auditor then shatl

declde the objectjon witiin 72 hours fom its receipt. The cheque shafl be then

dealt as per tfie decision of the staulory aoditor.

5 No rurther change,n tne orcer dated 08.07.2016,

6. Notice or Contempt Apptication (Crq 58/pts/2016). Ms Asmita Sjngh A&o.6te
accepts notice and applied ior some time to fite r€Dtv,

7. As the cons€nsus between the parfles has reacied, we dire.t a[ the pafties to
seek Instructions with €gard to dropping of cont€mpt petition which has to b€ wisl
the p€rmission of the coud.

8. The appllcatlon wlth regard to Increase of price of maga2ine be tisted atong

9. Reioinder ro the main petjtion be fit€d withn, @
advance to the Couns€t tor Respondents.

w€eks with a copy in

Ust ttE C,A 59/PBl2016 and a[ other apptications ior hearing along with the
main p€tition on 06,09,2016
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